
CENTL AI1I14ISTRiTIVE TRIBUNAL 
ERNAKULAM BENCH 

0.A. 382/94 

Thusday, this the 25th day of August, 1994 

CORAM; 

kN°BjE LIR. JUSTICE CHETTU,R SANKARAN NAIR, VICE C}IRJhN 

ktN'BLE NR. P. V. VENKATAKRIHNAN, ADMINISTRATIVE MEVIBER 

K.K. Chacko 
Casual Mazdor 
External Central Sub Division 
Kottayain-686 001 	 Applicant 

By Advocate Mr. 0.V. Radhakrishnan 

VS. 

General Manager Teleco&us, Kottayam 

TeleCom District MaIIger,KOttayaIn 

Director General of Te3o1uLnunications, 
New Delhi 

49 union of India represented JOy its Secretary 
Ministry of Telecommunications, New .Deih i 	Respondents 

By Advocate Mr. Mathew G. Vadakkel,AcC 

ORDER 

w__ 
Applicant seeks a direction to (ommand respondents, to grant 

him temporary status in terms A-S scheme. A-S scheme postulates  

grant of temporary status; 

" to the casual labourers currently employed and have 
rendered continuous service'r least one year out of 
which they, must have engaged on work for a period of 
240 days..." 

The instructions issued by the Assistant Director General (which 

is not the scheme itself) states that 

" no casual labourer recruited after 30.3.85 should be 
granted temporary status s.thout specific approval from 
this office." 

2. 	Applicant was engaged pursuant to the directions of this 

Tribunal in Annexure A-i. He was engaged after 3093.85. He made 

a request for granting temporary status Annexure A-6). Iirst 

respondent has to consider Annexure A-6. on its merits and pass 

appropriate orders. This will be done within four xnths. 

Applicant will send by registered postacopy of Arinexure A-6 to 
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first respondent. If that respondent feels that this 

is a case covered by the instructions accompanying A-S 

Scheme, he may refer the matter to the competent authority 

for approval. 

3. Application is disped of as aforesaid. NO COStS. 

ated 25th August, 1994. 

k 
P.V. VE1'KATAKRISHNAN 	CHETTUP. $ANKARAN NhIR (j) 
ADMINISTRATIVE MEMB1R 	 VICE C\IRNAN 

Kmn 25.8.94 



JL 

List of Annexures. 

An.nexure-A1 : True copy of the judgement in OA No.1661/91 
dated 4.11.91 of this H.n'ble Tribunal 

Annexure-A5 : True cepy of the letter N..269-10/89 
SIN dated 27.11.1989 of the 4th respendent. 

Annexure-A6 : True cepy d'the representatiafl dated 
109.l993 be?ere the let respendent. 


